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ORDER DATED 27-0 3= 2003,

In this Original Applicatien under sectien 19
of the Administrative Tribunals Act,1985, the Applicant
has (a)challenged the selection and appeintment ef
Respondent No.3 in the pest ef Extra Departmental 3ranch
post Master of Kabribahal Branch pest Cffice under
Kesharibahal Sub-pest Office; and (b) prayed fer a direction

te® the Respendents te appoint him in the said pest,

2. Fer censidering this Original Applicatien, it
is net necessary te ge inte the details of the facts eof
the case and it weuld suffice te say that the Applicant
had applied te the Respondents fer censideratien ef his
candidature fer the pest ©f pxtra-pepartmental Branch
pest Master of Kabribahal 3ranch pest Officesas his name
was net sponsored by the mpmpleyment gpxchange at Kuchinda,
in the pistrict of sambalpur, pursuant te the Lequest
made by the Respondents, In suppert ef his grievance, the
Applicant has submitted that he is better gqualified having
more selvent: as he had secured 317 marks in the HSC Examn.
eut of tetal marks ef 800(in the year 1975 ;whereas the
Respondent No,3 has secured only 314 marks out ef tetal
marks ef 0 in the HSC examinatien(in the year 1990).
Further it has been submitted by the Appdicant that ne
weightage had been given fer his engagement/experiences

in the pepartment,The Respendents,in their ceunter, have

submitted that the candidature of the Applicant oug/htjDV
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net te have been censidered; as his name had net been
sponsered by the pmpleyment Exchange and, that, wrengly
the same was entertained and censidered(alengwith the
sponsored candidates of Empleyment Exchange)but, as the
Respondent Ne,3 was feund more meriterieus, (having

secured highest marks ameng all the candidates in the

HSC Examin&tien, he bDeing secured 314 eut of M0 marks:

as against the 317 eut eof 800 marks secured by the
Applicant) he was selected and appeinted, The plea as
raised by the Leatned Counsel feor the}Applicant (that

the Applicant has passed HSC examinatienim the yedr 1975
whereas, the Res.endent Ne,3 has passed HSC exam, in the
year 1990) is of no avail; as the Rules feor filling up ef
the pest of EDBPM envisage that percentage of marks in the
HSC examinatien (upen fulfilling all ether criteria) is
the basis of selection for the pest ,inquestien., Further
it has beeh urged by the Respondents that there is ne rule/
instructiens existing in the pepartment fer giving
welghtage te the werking experience as substitute,merese
fer 18 days of werk rendered by the Applicant en substitute

basis,

3. In the anove view of the matter,we £ind ne merit

in this Original Applicatien; which is, accerdimdly,dismissed.
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